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THE PUBLIC PREMISES (EVICTION OF UNAUTHO-
RISED OCCUPANTS) AMENDMENT ACT, 1968
No. 32 OF 1968

[16th August, 1968]

An Act further to amend 'éhe Public Premises (Eviction of
Unauthorised §Occupants) Act, 1958.

Be it enacted by Parhament in the Nineteenth Year of the
Republic of India as follows: —
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Short 1. This Act may be calledj* the Public Premises (Eviction of
title, Unauthorised’' Occupants) Amendment Act, 1968.
Amend- 2. In section 2 of the Public Prem1ses (Eviction of Unauthorised

ment of Occupants) Act, 1958 (heremafter referred to as the principal Act), 32 of 1958.
section2.  for clause (b), the following claqse shall be substituted, namely:—

“(b) “public premises” méans any premises belonging to, or
taken on lease or reqms1t10ned by, or on behalf of, the Central
Government; and includes— !
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(I) any premlses beloglgmg to, or taken on lease by, or
on behalf of—

(i) - any company as defined in section 3 of the Com-
panies Act, 1956, in which not less than fifty-one per ; of 1956.
cent. of the paid-up share capital is held by the Central '
Government; and 2_%
(i) any Corporatmr? (not being a company as de-
: : ) : fined in section 3 of the\Companies Act, 1956, or a local 1 of 1956.
authority) established b§' or under a Central Act and
owned or controlled by t&he Central Government; and
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(2) in relatlon fo the Unlon territory of Delhi—

w’eﬁly premises belonglng o .the Municipal Cor-

poration of Delhi or any mumclpat”commlttee or notified
area committee, and -

(1) any premisesi;ﬁbelo‘nging to the Delhi Develop-
ment Authority, whether such premises are in the pos-
session of, or leased oht by, the said Authority;.

3. In section 3 of the principal Act in clause (@), for the words, sAmend-
brackets, letter and figure “or ofﬁcers of equivalent rank of the ;Zg,ﬁzgfs
Corporatlon or any Committee or:the = authority referred to in
clause (b) of section 2”, the following shall be substituted, namely:—

“or officers of equivalent nank of any company or Corpora-
tion referred to in paragraph (1 ), or of the Corporation or any
Committee or the authority referred to in paragraph (2), of
clause (b) of section 2”. ! :

4. After section 10D of the prmmpal Act, the following sectlon I?Se];t::n
shall be inserted, namely:— | sec'gon
l A 108, = -
“10E. No civil court. shall have jurisdiction to entertain any Bar of
suit or proceeding in respect oﬁ the eviction of any person who ﬁffdlc'-
is in unauthorised occupation (?f any public premises or the - -
recovery of the arrears of rent payable under sub-section (I) of
section 7 or the damages payable under sub-section (2) of that .
section or costs awarded to the "é?entral'Government- under sub-

section (4A4) of section 9 or any pportion of such rent, damages ox
costs.”. : ‘ :

5. (I) The Public Premises (Eviction of Unauthorised Occupants) Re‘p‘eal‘ _
5of 1868, - Amendment Ordinance, 1968, is hereby repealed. and
o saving,
, anything done or any action
mended by the said Ordinance,
or taken under the principal Act

\ct had come into force on the

(2) Notwithstanding such repeal
taken under the principal Act, as a

- shall be deemed to have been done
‘as amended by this Act as if this A
17th day of June, 1968.




